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THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): This is the
consent of the House that a Statement
may bc laid on the Table of the Housc.
Both these Statements can be laid. Now,
regarding the coal matter, you want
clarifications. The Minister will be
availablc after we finish these two Bills.

THE  MINISTER OF STATE
(INDEPENDENT CHARGE) OF THE
MINISTRY OF COAL (SHRI AIIT
KUMAR PANJA): Sir, the point raised
is whether the compensation will be paid
not in the course of duty, but outside;

still the hon. Member
knows. .. .(interruptions}...

THE VICE-CHAIRMAN (SHRI
SATISH A(;:ARWAL): No, no, no.
...(Interruptions)... No, no, please,
...(Interruptions)... Please, no.

...(Interruptions)... No, no, no, please.

SHRI AJIT KUMAR PANJA: Just a
statement, Sir.

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL): No, no, no.
Don’t take a chance to clarify the
position. The same rule is applicable to
the Ministers also.

SHRIMATI MARGARET ALVA:
Sir, his question has gone on record.

SHRI AJIT KUMAR PANIA: His
point is gone on record. I must say that
cverybody, five of them have given
employment. I must say so.

SHRI JIBON ROY: Mr. Vice-
Chairman, Sir...
THE VICE-CHAIRMAN (SHRI

SATISH AGARWAL): You will seek
clarifications later on. You pleasc sit
down.

SHRIMATI MARGARET ALVA:
Let them lay the statcments.
e
STATEMENT BY MINISTER
On the Situation in Bosnia-Herzegovina

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI PRANAB
MUKHERIJEE): Sir, ! beg to lay a
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statemcnt on the situation in Bosnia-
Herzegovina on the Table of the House.

STATEMENT BY MINISTER
Dharna by Bihar Colliery Kamgsr Union and
accident at Dugda Coal Washery of Bharat'

Cok_in*{Coal Ltd. at Dhanbad in Bihar

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT KUMAR
PANIJA): Sir, 1 beg to lay a statement
regaring the dharna by the Bihar Colliery
Kamgar Union affiliated to CITU and the
accident which took glace at Dugda Coal
Washery of Bharat Coking Coal Ltd. at
Dhanbad in Bihar.

The VICE-CHAIRMAN (SHRI
SATISH AGARWAL): Now you will seek
clarifications later on, .

sft W Riw: @ g s@ @
s g ww o @ Fea &

THE VICE-CHAIRMAN (SHRI
SATISH AGARWAL) The copy is_available,
HE wmw fyer gt wE e

3k fef W A@w wu A sk B F am
FF |

Dr. Masthan. You will get strictly five
minutes which I will hereinafer follow. You
have to conclude within five minutes.

SHORT DURATION DISCUSSION
On the Prevailing sitnation in Jammu and
Kashmir—Contd.

DR. D. MASHTAN (Tamil Nadu): Mr.
Vice-Chairman, Sir, 1 am very grateful to you
for giving me this opportunity to address this
august House. This is my maiden speech in
this glorious House. 1 hope the hon. Members
in this House will give their kind attention to
my maiden speech.

THE VICE-CHAIRMAN (SHRI SATISH
AGARWAL): Congratulations on your
maiden speech.
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Respected Vice-Chairman, Sir, now the
silent valley is stormed. The playground
of India has become the site of violence
and terrorism. The crystal-clear waters of
the Kashmir Valley are becoming red and
turbulent due to bloodshed. Peace and
harmony is fast disappearing. What are
the reasons? Who is responsible? The
answer is conspicuous. I will mention the
factors which, I consider, are involved in
the analysis of present situation of
Kashmir. One, humane feeclings of the
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people of Kashmir and their negative .
financial status and the socio-economic
disparity; two, non-existence of a strong
popularly elected Government; three, our
neighbours, Pakistan and Afganisthan, -

fomenting problems and trying to
promotc sccessionism  and trying to
alienate the people; four, dubious
attitude of America; and five, the

indifferent attitude of the Congress rulers
towards the national interest which is of
paramount importance than the narrow
political gains.

Sir, in an interview with the press on
the 7th July, 1995, the hon. Prime
Minister made a very strong statement
that the Kashmir problem would be
solved before the next elections and that
it would not become an issue in the next
polls. But nothing has been done so far.
Not a bit has moved in this direction so
far. The real depth of the problems
should be explored and solved at the
root-cause level and there is no point in
doing symptomatic therapy. Until and
unless we understand the feelings of the
people of Kashmir, the violence, the
kidnappings and blowing up of shrines
and bridges can never be prevented.
Nowadays, more than anything else,
kidnapping has become the most
favourite method of fight and this method
scems to bring a lot of publicity.
Kidnapping of innocent people is like a
living death and is highly condemnable.

The economy of Kashmir is in a
shambles. . Actually, the distresses of the
desperate people of Kashmir and their
negative economy has formed the no dus
for all the chaos and confusion which
have been enlarged to  become
responsible for todays prevaling situation
in Kashmir. The people of Kashmir are
not able to bclieve that they are also a
part of this country. They are not able to
integrate and identify themselves with the
rest- of the people because of the
indifference exhibited towards them.

The Congress rules have always been
keen on preventing any local leader of
Kashmir becoming popular and powerful
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and, at one stage or the other, any such
leader emerging popular and powerful
has been toppled. The Congress party has
becen consistently interested in casting
only its own shadows, and it has failed to
have a humanitarian approach towards
the problems of Kashmir with a healing
touch. There is no industrial growth.
There is no developmental infrastructure
in. Kashmir. Why is this step-motherly
treatment towards the people of
Kashmir? I do not know whether they
wanted to keep the people of Kashmir in
a condition of politcal quarantine. Even if
there was a small amount of reluctance
and difference of opinion among a very
few sections of the people of Kashmir,
we should not have dealt with them with
a jaundiced eye. We should make the
people of Kashmir mingle with the rest of
the poeple in the country with
confidence.

The Government of Pakistan always
tries to divert the attention of its people
towards this emotional and vexatious
issue whenever it is in internal trouble
and crisis. Pakistan has been holding
bilateral talks reluctantly, probably only
for keeping the members glowing without
cooperating to produce any tangible
results. Pakistan never pays any attention
to its economic development; its one and
only obsession seems to be Kashmir.

I wonder whether the obsession is
confined only to the rulers of Pakistan or
it is an all-prevading national aberration.
It has been the wish of America, ever
since the completion of the Second World
War and its emergence as a super power,
to maintain a gap between herself and
other countries with the help of the
‘Theory of Power Balance' invented by
John Faster Dulles. America has always
been intervening in the international
issues and trying to play its role as an
international policeman. I feel that the
dubious attitude of America is further
complicating the issues and it should
adopt a balanced towards both the
: countries. I don’t think America will have
any special vested interest in making
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Pakistan its nursed baby. America should
not suspect the Non-Alignment Policy of
India and it should come forward to .
settle the issue of Kashmir keeping in ~
mind that Kashmir has unequivocally
acceded to India. After all, we have now
started inviting the big American business
sector to help us in the development of
industries and various other technologies.
Nobody would like’to die at the age of 18
or 20. But, still we see and hear that the
youth in Kashmir are becoming militants
and they are prepared to die.

In that case, is it not our prime duty to
understand the real problem and solve it?
It requires a lot of patience and a spirit
of self-sacrifice to solve the Kashmir
problem on the part of the Congress
Government. and the Congress party

.which has been in power ever since

Independence but for a short space of
time. They should not care for their
selfishness and the welfare of their party
only. They should not further contribute
to the fermentation of problems, even
inadvertantly, by their acts of omission
and commission.

Sir, Elections should be immediately
conducted in Kashmir without any further
delay and steps and measures should be
taken to improve the economy of
Kashmir, instead of spending huge
amounts unnecessarily. We should create
belief and faith among the poeple of
Kashmir so that their minds are enabled
to intergrate with the rest of the country
to maintain unity in diversity.
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THE VICE-CHAIRMAN  (SHRI
SATISH AGARWAL): Genéerally, hon.
Member$ seek protection from the
Chair, but now 1 seek protection from
them.
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“Srinagar already resembles a town in
terminal disrepair, the streets are filthy
with uncontrolled garbage heaps and
sandbags, roads have not been rebuilt in
years, electric supplies are erratic if
there are at- all, and the worst flood in
more than 20 years have swallowed up
whole areas. They have also killed
nearly a hundred people and washed
away crores of rupees worth of crops but
these: things do not matter to the civial
admiaistration.”
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Shri Iagmohanji
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kindly be very brief because we are
running out of time.

SHRI JAGMOHAN: Sir, I will be very
brief as you say.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You give the
points, thercfore, 1 am telling you.

SHRI JAGMOHAN: I will give the
points. If you kindly lend me your ears, 1
will be very brief. Sir, since I have to be
bricf, my only major point is that in spite
of the fact that. this problem has been
with us for a number of years now, after
hearing all that, I still feel that there-is a
very superficial undegstanding about
Kashmir. It really pains me to see that
instead of making any study in depth, we
have gone by the superficial situation.
For example, here it was mentioned that
money was not being paid or:less money
was being paid or what the rate of growth
was or what this or that was. Because we
do not have time, I will just correct one
thing. There are so many wrong notions
spreading about Kashmir, and they are
standing in the way of solution because
the public is getting wrong signals. I have
got 20 pages here, but I will just mention
two or three points which show how
wrong notions, wrong impressions are
there in the minds of even very
knowledgeable persons, Take the
Reserve Bank Bulletin. I am not quoting
my figures. I am quoting from the
Reserve Bank Bulletin of 1993-94. The
per capita Central assistance for the year
1993-94 was Rs. 2,291 ~ for the $State of
Jammu and Kashmir, as against Rs. 192/
- for Bihar. And for Tamil Nadu—my
distinguished friends say that no money is
being: given, nothing: is- being done—it
was only Rs. 233 4. Just compare the
figure of Rs. 2334 with Rs. 2,291/
Still, it was being said the other way
round. ‘Just iindgine the difference. You
sce West Bengil...

SHRI JAGESH DESAI Arca should
also be taken into account.

SHRI JAGMOHAN: I am quite aware
of the area also. I am giving the per
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capita figures. These are the comparative
figures that the Reserve Bank gives, the
Finance Ministry gives, the Planning
Commission gives. (Inrerruptions)

SHRI JAGESH DESAI: You take the
area also.

DR. BIPLAB DASGUPTA: Don’t
compare like that. What about Nagaland?
What about Sikkim? What does it mean?

(Interruptions)

SHRI JAGAMOHAN: Please listen to
me. (Interruptions). Sir, this should be
deducted from my time. I will come to
that point also. )

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You don‘t answer
them. You make your points.

SHRI JAGMOHAN: But they are
interrupting me.

So, I am not saying that you should
give less or so. I am only saying that
there is a wrong notion, a wrong
impression that is going on. Take the
Finance. Commission. The Finance
Commission is a statutory today. All
these figures are taken into accoynt when
the first formula was there, the Gadgil
formula and all that. I'do not want to go
into that because it will take time. I am
only asking: What is the  Central
assistance being given? Just imagine now.
The State of Jammu 6 and Kashmir,
according to the old formula was getting
70 per cent loan and 30 per cent grant.
After the insurgency, it is getting 90 per
cent grant and 10 per cent loan. This is
onc of the most liberal treatments that
has been given to any State in the
country. In fact, my grievance is this.
When people talk that you should give
autonomy, I shudder to think what will
happen to Kashmir if you give the so-
called autonomy because financial
integration is the most imflortant aspect.
And 100 per cent of the Plan expenditure
is met by the Central assistance and 40
per cent of the Non-Plan expenditure is
also met by them. And if you give the so-
called autonomy, and if you stop this,
they will not. have even money to pay to
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their existing staff. So many times I have
heard of the 1953 status. Not only the
jurisdiction of the Supreme Court will go,
but the Auditor-General’s jurisdiction will
also go, and even article 356 will go.
How will you run the State if there is a
breakdown in the Administration? Take,
for example, land acquisition. If the
Collector refuses to give land to you, how
will the Army -set up its own
establishments? Therefore, Sir, there are
ccrtain practical realities which nobody is
taking into account. You are creating
wrong notions, wrong  aspirations.
Previausly, the same thing was done and
we created this problem.

Sir, in 1975, Mrs. Gandhi signed the
Agreement. I would ask you: Can you
tcll me any one thing which is not in the
interest of the pecople of Jammu and
Kashmir? Is here anything which we have
extended to the State of Jammu and
Kashmir which is not on the interest of
the people of the State? Tell me one
thing. There is nothing absolutely. Should
we not extend labour legislations to that
State? Should we not extend other
beneficial legislations to that State?

The point is made that is very
necessary to maintain the cultural identity
of the State. Theré is no State in the
Indian Union whose cultural identity has
not becen maintained. Take the case of
Bengal. Take the example of any other
State. Are the Constitutional”provisions
not ‘sufficient to protect the cultural and
linguistic rights of the people in the
various States? why is it that you are
creating this? (Time-bell)

I will be finishing, Sir, U know you
have no time to listen to this type of
thing. One last point I would like to
make. I want to correct the impression. 1
do not want to take the time of the
House by referring to my ten-point
strategy. 1 have talked about this earlier.
1 would not refer to even the point to this
ten-point strategy because there is no
time. And that is the biggest problem in
regard to Kashmir. Those who know
about the State and, therefore, want to
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talk about it are not given time. They do
not get any audience.

Now, about article 370. T would suggest
that one should be a little objective.
There is nothing which is dreaded in the
world. 1T am saying from my operational
experience in Kashmir during my first
term- as well as during my second term
‘there. What has happened behind this
article 370, behind the protective wall of
article. 3707 What happened to the
financial assistance that was given? A
corrupt and -callous :oligarchy developed
in Jammu and Kashmir, behind this
protective wall. Whatever money you
gave, it did not go to the poor. In fact, it
is against all the political philosophy
which you are talking about. Whatever
money was given never went to the
common people. This was the result.
Thereafter, in 1986, 1 demonstrated that
the financial assistance “was more  than
sufficient. Sir, within a period of :six
months, 722 schools were opengd. So
many things were done. We got cleaned
the roads. Many things were done. It is
all in record. There is evidence,
documentary evidence. It was appreciated
by the national media, the Urdu media
and others. The people who aré now
injecting poison were the very people
who were: sayirig that the ‘Governor had
done this and that. (Time-bell)

As I said, Sir, the money was
sufficient. Something else was the reason.
That something else wis done under the
protective wall -of article 370. The issuc,
8ir, is the misuse of article 370. It is not a
political point. It is the real point for
sofution of the Kashmir problem. What is
your experience since the insurgency
started in 1989? Mr. Virendra Kataria
also drew your attention. Mr. Ahluwalia
also referred to it. He started by referring
to the kidnapping of Mr.. Ravindra
Mhatre and his subsequent killing. He
referred to the reason behind it.- So many
things have happened. But nobedy is
botheted to go into these things.

My point is that article 370 is now
being misused by the pro-Pakistani
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elements to create internal disorder and
internal rebcllion and also the facilitate
external aggression. But you are helpless
because they are misusing this article.
There is also another provision in our
Constitution. We have article 355. What
does article 355 say? It says that it is the
duty of the Union to protect the States if
there is external aggression, if there ‘is
internal rebellion. Under that article, you
have to discharge your Constitutional
duty. i.e. of protecting the State from
external aggression and internal rebellion.
(Time-bell) When you talk about article
370, the article should not be read in
isolation. It has to be read with article
355. It is your bounden duty. In view of
your experience, in view of the fact that
exploitation has becn taking place bechind
this protective wall of article 370, it is
your duty. we should not forget the
provision of article 1. “India, i.e. Bharat,
shall be a Union of States”—in-
aliengble.

As 1 was mentioning earlier, T had
suggested a ten-point strategy. Since you
have no time to listen to it, I would not
rcfer to it. ’

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You have no
time, Your time is very limited.

SHRI JAGMOHAN: Thank you, Sir.
6.00 P.M.

SHRI VIZOL (NAGALAND): Mr.
Vice-Chairman, Sir, I am very happy that
time is given to me to speak on the
prevailing situation in Jammu and
Kashmir. while speaking a few words on
Jammu and Kashmir, 1 vuld like to
refer to the North-East also.

The North-East and Jammu and
Kashmir are situated on the chain of the
Himaldyan mountain range.

SHRI G. SWAMINATHAN: Sir, on a
point of clarification. The Treasury
Benches are all empty. You please see to
it that some ruling party Members are
also there. Otherwise we feel lonely in
this House.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Every Member
does like this. I don't want to make any
comment.

SHRI VIZOL: Sir, Jammu and
Kashmir and Nagaland in the North-East
are given certain privileges. Under the
provisions of article 370 for Jammu and

* Kashmir and article 371 for Nagaland,

they are enjoying these privileges. I am
very happy to hear this from my friend,
Mr. Jagmohan. while these privileges are
being enjoyed by these two States, who
does the trouble continue till date?

Nagaland was created about 35 years
ago. The trouble started before Nagaland
was created. The Government of India
thought that if certain facilities and
privilege wre given to the Naga peopled,
they would be satisfied and there would
be no trouble. But they were mistaken.
Why? Because the State of Nagaland was
created only be necgotiating with those
who had no differences with India. Those
who had differences continued to fight in
the jungles. They became frustrated and
there was a struggle for a certain thing,
which they called self-determination.
They were ignored and people who were
lured by office were offered pwer and
money and they were taken for
discussions and negotiatons, - even
including political parties w'gzh were not
competent ever for negotiat~as. But they
were taken behind the Suck of those
people who were fighting, and a
settlement was made.

I am happy that a separate State has
been given to us. But all these 35 years
the trouble has been continuing. Now the
situation in Nagaland and the North-East
has gone out of hand. People have gone
to different fora of the international
community also. Insurgents are situated
in the northiestern States. First it was
Nagaland and then Manipur. Now it is
the turn of Assam. A news item
published only day before yesterday is
here: It ws Nagaland and Manipur, now
it is the turn of Assam. Perhaps it is true,
because trouble is already brewing there.
It will become worse as the years roll by,
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because these people have been termed
as hostiles, terrorists and insurgents. All
these names were given to them and, for
the welfare of the State and the welfare
of the country, none of them was taken
into confidence.

Now we are talking about elections in
Kashmir. As the situation there
conducive for holding elections? If
elections are held. will that solve the
problem?

Will fair and free elections be held? If
we hold elections at this moment, we
will be making a mockerv of ourselves.
This is what 1 feel. This is my own
perception about the situation.

Now, about the North-east, 1 will take
a few minutes more.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): No. Only one
minute.

SHRI VIZOL: everyone of the seven
sister States of the North-East has been
affected by insurgency and militancy.
The militants are having their own
governments. They are imposing taxes,
levying taxes and collecting taxes. They
are collecting traffic tax, toll tax, house
tax, income tax and sale tax from shops.
They are collecting all these taxes
everywhere in the North-East. What are
the State Government doing? They are
not even speaking about this.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You have
narrated the position well. The hon.
Home Minister will reply to those
points.

SHRI VIZOL: The trutw has to be
told to the Centre here in Delhi. It
should be known to it. ..(Interruptions)
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Mr. Shankar
Dayal Singh, this is the last day.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Thank you very
much. Kindly take your seat.
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SHRI CHATURANAN MISHRA:
Are you thanking him from the Chair or
are you thanking him from the ruling
party? (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): After the
Minister’s reply you can intervene.
Kindly take your seat.
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THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN): Mr.
Vice-Chairman, Sir, I must express my
gratitude to all the hon. Members for
participating in the discussion and for
making very valuable suggestions. I will
try to find out how best we can utilise
the suggestions which the hon. Members
have made here.

First. immediately. last 1 forgot what
the hon. Member, Mathuriji, has said, it
is reportcd in the Press that the Prime
Minister of Pakistan seems to have said
that these hostages have been taken into
custody by the 1.B., of India. I can say
with full confidence and with all the
force at my command that this is total
falsehood which the Prime Minister of
Pakistan is indulging in.
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SHRI JAGDISH PRASAD
MATHUR: The whaole House condemns
it.

SHRI S.B. CHAVAN: 1 will request
my colleague, Mr. Pranab Mukherjee, to
take up this issue at the diplomatic level
so that this kind of falsehood is not
allowed to spread throughout the
international community. ‘

SHR1 KRISHAN LAL SHARMA
(HIMACHAL PRADESH): She has also
said, “Al-Faran is also a creation of the
Indian Government.”

DR. BIPLAB DASGUPTA: “It is a
baby of the Indian Government.”

SHRI S.B. CHAVAN: May I bring to
the notice of the hon. Members that
there are a number of aspects of the
Jammu and Kashmir problem’. In fact, it
is not that difficult to solve this problem,
but there are different interests which are
definitely having some kind of a vested
interest in this issue, and that is why we
have to think a hundred times before we
take any step in that direction, which
gives an impression as if we are trying to
follow a weak-kneed policy which, in
fact, is not correct. It gives an impression
as if we are trying to follow a weak-
kneed policy, which, in fact is not a
correct impression. Most of the things
which the hon. Members have said,
according to me, will have to be taken
into account not only in handling the
international situation, but also in
kecping in view the fact, that after all the
Government of India working there
through the Governor is a kind of remote
control that we are having. The only
solution to the problem is to hold
elections there. 1 - know that the
percentage of the voting there might be
low—5 per cent, 3 per cent or 10 per
cent—as happened in the case of Assam,
but still we will give them an opportunity.

Let them hold the elcctions. I can assure.

on the floor of this House with a full
sense of responsibility that the elections
there will be free and fair. 1 agree with
the hon. Leader of the Opposition- that
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certain people have been sent in the
international fora, who say one thing in
the international fora and when they
come back, they talk of 1953. Whatever
they might say of 1953 or 1952 is not
binding on us. We will be trying to do
whatever is practicable. But 1 was
referring to a different point. As the
elections are going to be fair, we can also
assure the people of Kashmir that we will
not impose any leader from Delhi. It is
for the elected people of Jammu and
Kashmir to choose their own leader. We
are not cither in favour or against anyone
whomsoever they think is a person who
can possibly deliver the goods. Certainly,
they are at full liberty to choose their
leader. We are not going to impose
anyone from Delhi. This is what I want
to say.

SHR1 CHATURANAN MISHRA:
Provided they work under the
Constitution of India.

SHRI S.B. CHAVAN: Of course.

In fact, I was trying to rise and take
objection to the hon friend, Mr. Vizol,
on the question of right of self-
determination. Right of self-
determination does not come through the
Constitution. It is an extra-constitutional
thing. Even if it is Nagaland, I do not
think that we can ever agree for any
other place, if the people were to ask for
self-determination. The question of self-
determination neither there, nor in the
case _of Jammu and.Kashmir, can ever
arise. There is no question of self-
determination by the people of Kashmir.
They raise whatever voice they want to,
but we are not going to concede this
point. I can assure this to the hon.
Members.

SHRI G. SWAMINATHAN: Sir, there
is a canard being circulated that after the
elections are over, you will not allow the
Government to function as they want to.
That also you have to disabuse in the
minds of the people.

SHRI S.B. CHAVAN: I have made
that absolutely clear. Elections will be
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fair. The Government of India will .also
be fair later on without any interference
from its side.

SHRI G. SWAMINATHAN: No. A
canard is being circulated all over the
world that the Government of India will
not allow that Government to function
after the elections are over.

SHRI S.B. CHAVAN: After the
elections are over, we will give them full
freedom. But, at the same time, if they
were to violate the provisions of the
Constitution, then the whole thing, as it
is applicable in the case of other States,
will also be applicable in the case of
Jammu and Kashmir.

Sir, one point, which hon Member,
Jagmohan Ji, has made very clear is that
the financial powers given to them have
been quite wide. In fact, when I was the
Deputy Chairman of the Planning
Commission, I had raised this point as to
how was it that the non-Plan assistance
was also being expected from the
Government of India. I said: We are
prepared to give you more money for
development, but if, for non-Plan
purposes, you ask for the money, it
cannot be given. But, thereafter there has
been a departure. Both Plan and non-
Plan money is given to them. So, the
figure of 2,000/ -is nothing. Actually, if I
am not wrong, all the expenditure related
to security has been now given to them.
This is in addition to what they have
already got. On financial ground, only
one monitoring team has been appointed
for the money which has been given to
them. It will be the responsibility of this
Monitoring Committee not only to see
that the money is spent, but
correspondingly they should also see in
physical terms whether the results have
been achieved or whether the money has
been distributed among the people. 1
have no hesitation in saying that some of
the money does go into the hands of
terrorists. 1 cannot deny that fact. We
have ‘to create conditions of confidence.
If any hon. Member were to say that
these people are totally alienated from
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us, it is - not correct. I can say that it is
the fear of the gun which, in fact, comes
in the way. Peaple are slowly coming to
us. We are trying to redress their
grievances. If the Government has not
held the meeting of the Advisory
Committee, it is wrong on his part. He
should have held the meeting of the
Committee and reported to the
Government of India. Certainly, will
report this matter to the Prime :Minister
to advise the Governor to hold the
meeting of the Advisery Committee and
see that all the people attend the meeting
and let them have an opportunity to put
forth whatever grievances they might be
having in their minds.

Sir, about the political package, 1 have
to say something. In fact, I would like to
be very brief because I am required in
the other House also. About the political
package, I would like to tell all the hon.
Members that they have been saying the-
same thing in the case of Punjab.and they
have been saying the same.thing in the
case of Jammu and Kashmir. Can anyone
from them say that he is a real
representative of Jammu and Kashmir?
Even in the Hurriyat, there are a aumber
of parties who are the constituents of the
the Hurriyat. So, whatever the Hurriyat
says or what one or twoe constituents of
the Hurriyat were to say, certainly, I
cannot possibly say that have an
understanding with them and it would be
considered as an understanding with the
people of Jammu and Kashmir. That is
why after the elections are held, we will
be very happy to discuss with the elected
Government as to what the shape of
things should be that they would like to
have.

Some hon. Members advised us that
reccommendations of the  Sarkaria
Commission should be made applicable in
the case of Jammu and Kashmir. I think
it will'be unfair if we have to just apply
only the recommendations of the Sarkaria
Commission. We will have to give them
somethig more in order to compensate
for the last ten years. Because of
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insurgency, they lost everything. The
means of livelihood are totally lost.
People have nothing to live upon. One or
two families might be enjoying the whole
thing. But there are a large number of
people like ponywalas, boat-housewalas,
and there are a large number of other
people who could not follow their
avocate on. They have lost everything.
That is why as a matter which is special
to Jammu and Kashmir, we will have to
extend some more facilities.
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SHRI S.B. CHAVAN: Certainly, we
don’t have any objection to these things
about the nomenclature, whether he
should be called Sadar-i-Riyasat or
whether he should be called Wazir-e-
Azam. These are totally irrelevant
matters. The main issue is going to be the
quantum of autonomy. If it is the
quantum of autonomy on which we have
to take a decision, it will be only with the
representative Government with whom,
we ‘would discuss this issue and try to find
a solution for the same. Sir, some other
issues were also raised. I wish I had more
time. The hon. Leader of the Opposition,
was unusually very bitter today. I do not

"know whether he had quarrelled with
somebody. I do not want to name
anyone. (Iaterruptions). But 1 take him
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seriously. Whatever he has suggested is
his honest opinion. It is his conviction.
And that is also his party’s stand. T know
that. If it is party’s stand, it is all right.
Now, I am happy to see that with
Jagmohanji, thcre has been a slight
change. -

SHRI JAGMOHAN: My views have
been recorded in this book even in 1991.
It is only your perception that has
changed now.

SHRI S.B.- CHAVAN: On your
attitude about Article 370, you feel that it
is being misused. You have come to that.

SHRI JAGMOHAN: I am also asking
for its modification for certain valid
reasons which have now arisen.

SHRI JAGDISH PRASAD
MATHUR: Some people think that if
Article 370 goes, the link goes. They do
not know about Article 1. Please clarify
that. Article 370 is not the main Article.
It is only supplementary. Article 1 says
that it is a part of India. Nobody can take
it away from us.

SHRI S.B. CHAVAN: In Article 3 of
the Jammu and Kashmir Constitution,
they have clearly stated that they are an
integral part of India.

SHRI JAGDISH PRASAD
MATHUR: Nothing can be-said in the
Assembly which questions the
relationship with India.

SHRI S.B. CHAVAN: About Article
370, if there is any misuse, certainly, I
will be too happy to discuss with hon.
Member Shri Jagmohan. I am sorry. Last
time, 1 had promised you that we would
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you that we would like to have a small
Committce, here also, of Mcmbers of
Parliament who will be in a position to
advise the Home Ministry about it. I shall
request the hon. Prime Minister to have
this Committee constituted and try to
consult them. The National Integration
Council or the Standing Committce of
the same is a very big body.
(Interruptions).
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SHRI S.B. CHAVAN: As soon as the
elections are over, you will get a
representative government and they will
be able to decide their own fate and the
remote control will not be there. That is
the only thing which I can say.

To say that it is the militants who are
governing certain areas is not right. I do
not deny they have been coming in those
areas. They have been trying to extend
their activities in thc Jammu area also.
There have been some blasts.

1L[ ] Transliteration in Arabic Script.
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Pcople have been arrested. Cases arc
being registered against some of them
and against those whom they have not
been able to arrest.

There was a news item in a section of
the Press that seven of the 45 people who
were recruited for military duty had been
kidnapped. It is not a fact. Sometimes,
misunderstandings are also there. I would
like to clarify the whole thing. Actually,
they were in a hurry to take out the bus
when it was waylaid by some peaple.
Three people could not board the bus.
One of them had been killed Six of the
people had reported to the army
personnel. So, there is no question of
abducting seven of the people, seven
people who formed part of the 45 who
were recruited for military duty in that
area.

Sir, about the other issues which have
been raiscd, I think I will find some other
time to reply to those points, since I have
got the message that I have to be in the
Lok Sabha and I have to rush there. 1
again thank the hon. Members. And I
assure you that to the concrete
suggestions, which are constructive in
nature, we will certainly apply our mind
to the maximum extent and whatever is
acceptable, we will certainly try to accept
that. Thank you very much.

THE VICE-CHAIRMAN (SHRI W.
NARAYANASAMY): Sir, Mr. Santan
Bisi, wants one clarification from you.

SHRI SANTAN BISI (ORISSA): Sir,
the paint is-that answers cannot be given
in the form of interrogatories. Mr. Pilot
has stated that there are lacunae in the
Jammu and Kashmir administration. If
this is the signal which would go to the
people, then where is administration?
How will the people have faith in the
administration? Subsequently, he has
stated that arms and ammunition worth
55 crores of rupees have been purchased
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for Jammu and Kashmir. Is this the reply
we are expecting?

SHRI S.B. CHAVAN: I will look into
it. 1 canot say anything right now.

SHRI SANTAN BISI: 1 have got the
reply with me. Further, in reply to my
Unstarred Question, he has not denied
what he has stated. (Inrerruptions) The
Minister has not made a statement to that
effect. These are the things which should
have been covered. (Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Okay. The
Minister has said that he would verify
that. Now, we will take up the Half-an-
Hour discussion. (Interruptions)

SHRI SIKANDER BAKTH:  Sir, 1
would like to know what the other
business is that the House has to take up.
We have got to go. We have got some
appointments. Therefore, kindly tell us
what business we are going to take up.
Let us know the business. What is the
Business that the House has before it?

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Now, we have
the Sick Textile Undertakings
(Nationalisation Amendment Bill, 1995
before us. We will take that up and some
more Bills have come. (Interruptions)
Then there are some small Bills. Now,
Shri Dipankar Mukherjee. I would like to
make it clear that the hon. Finance
Minister will reply to him in the fext
Session. Therefore, we will take this up.

HALF-AN-HOUR DISCUSSION

On Points arising out of replies to°

unstarred Q. Nos. 6964 and 7766 of 23rd
and ‘30th May, 1995 regarding sanction of
‘ loans to M/s. M.S. Shoes Ltd.

SHRI DBIPARKAR MUKHERJEE
(WEST BENGAL): Mr. VicatChairman,
Sir, firstly, T am grateful to the Chairman
who has permitted this Half-an-Hour
Discussion. (Interruptions) As a matter of
fact, why am I having this discussion?
The hon. Finance Minister had told me
that he would not be in a position to be
present in the House and I left it to his
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discretion to decide whether he should be
present in the House or not. In spite of
that I wanted to initiate this discussion.
The reason is that I have been pursuing
the issue of sanction of bridge loans to
M/s M.S. Shoes from April onwards.
(Interruption).

One of the specific reasons given by
the Finance Ministry as to why my
queries could not be replied was that this
was secret under some clause, which I do
not want to quote right now. I was told
that it was secret. Now, that veil of
secrecy under which a mini-Scam was
being...(Interruptions)

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Dipankar ki, will
you yield for a minute? If the House
agrees, I will request Shri Shankar Dayal
Singh to take the Chair. I will come back
within five minutes.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH) IN THE
CHAIR SHRI - DIPANKAR
MUKHERIEE: Sir, on 31st March I got
a letter from the hon. Finance Minister
werein, in connection with some loans,
some working capital to a public sector
undertaking, the Finance Minister had
written to me, and I quote: “The Banks,
as purveyors of credit, disburse largely
out of the savings of the public, mobilised
by them, and should be free to decline
emphasise the
point — “largely out of the savings of the
public, mobilised by then.” And then
again he writes, *Since banks, as
custodians of savings of depositors...”
these are the two things which are
specified.

“Custodians of savings of depositors
and purveyors of the credit disbursed out
of the savings largely mobilised by
them.” As a representative of thie public
in this Parliament, I regret to say that I
have been deprived of the informations
from the Finance Ministry under the veil



